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~ ~ it 1.I1l: if f(~ ofr Wifr ~~~ fir. : of the various States. All that we 
cOUld cio was to bring to the notice of 
thp. various State Governments and, 
through them, the Chief Justice that, 
as far as possible, we should reach the 
figure cf one-third, so far as outside 
judge's were concerned. 

Shri Heda: May I know the number 
of States which either did not agree 
witl, that recommendation or have 
delayed the expression of opinion? 
Wint further action do the Govern-
ment propose to take in their cases? 

Shri Datar: The Government have 
cor:sidered this question. The late 
Home Minister mentioned this point at 
th~ Chief Minister's conference, and 
they generally agreed that at least a 
beginning should be made by having 
sueh a panel, in the first instance, of 
the serving judges' cadre. 

Shri Narayanankutty Menon: May 
I know whether this panel consists of 
the names of both the advocates and 
also members of the judicial service 
and, if so, what is the proportion 
between the judicial service and the 
advocates in that panel for the purpose 
of appointment'? 

Shri Datar: No sueh proportion has 
been laid down. The procedure for 
appointment is this. The Chief 
Justices of the various High Courts 
consider the names of either advocates 
or serving judges and then those 
names are sent to us. 

Some lion, Members rose-

Mr. Speaker: All hon. Members may 
be interested in this question. But I 
cannot give opportunities to all. 

Shri Raghunath Singh: We are all 
interested in this, 
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(iii) f~~f~ ~ if; ~r~fr 1fi 
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I shall read it in English also. 

(a) and (b). The Himachal Pradesh 
Politieal Sufferers Committee have 
completed sCi'utiny of 437 cases of 
political sufferers, including ex-INA 
personnpl and their recommendations 
arc expected shortly. 58 more cases 
are under consideration of the Com-
mittee. 

p f,'lf~'~ r : p.ft~ I ~ ... " <r..ir it;";";:;rlr 
~  ~fllf~ GA'I'i ilt ~, 4 ;:;n'l-""' : r~ r t, 
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;;frttf <iT +r"r f.'1lfr 'WI l lfT ii.{T ? 
Shri Datar: I have not got here the 

composition. But I believe the com-
mittee consists of both officials and 
non-officials. I speak subject to cor-
rection. 
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rn 'U'ilf met. rn if 'it w:rU;.:r f~ 
~ 

tTlIl ~ f<ti ~.rrr~ ~eff iliT qQllfCiT 
~ ~ ~"if ti1 'it ~~ ~ ~llf ? 

Shri Datar: According to the defini-
tion of "political sufferers" which has 
been evolved by the Government of 
India, the ex-INA personnel did not 
technically come within that definition. 
Therefore, the matter was referred to 
the Ministry concerned. They stated 
tha·t the ex-INA personnel should also 
be treated as political sufferers. 

Shri Raghunath Singh: That is very 
good. 
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Shri Datar: Government will do it. 

Shri Hem Barua: In view of the fact 
that the sacrifices of those who parti-
cipated in the national struggle are not 
investments in patriotism entitled to 
dividends after the achievement of 
freedom. may I know whether Govern-
ment propose to discontinue this 
invidiolls distinction b('tween man and 
man? 

Mr. Speaker: The hon. Member is 
arguing. 

Shri Datar: The first part of his 
preamble was very long. 

Mr. Speaker: No, he need not under-
stand it. Even those persons who fi.ght 
in a bloody battle are rewarded. In 
this non-violent struggle many a 
person has suffered,. So, it is a 
st-range kind of attitude. In any case, 
it is a suggestion for action by the 
hon. Member. It also involves a 
change of policy. On both grounds 
it is ruled out. 

Forced Landing by I.A.F. Plane near 
Ludhiana 

+ 
{ 

~hri Ram Krishan Gupta: 
$1737. Shri Tangamani: 

Shri DharmaUngam: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that an 
I.A.F. plane made forced Landing in 
a field near Halwara Aerodrome, 20 
miles from Ludhiana, on the 29th 
March, 1961; 

(b) whether it is also a fact that the 
planf' was smashed; and 

(c) if so, causes of accident? 

The Deputy Minister of Defence 
(Sardar Majithia): (a) No. Sir. An 
LA.F. plane did forceland· near Hal-
wara Aerodrome on the 28th March 
llt6l. 

(bl The aircraft was destroyed by 
fire. 

(c) A C"urt of Inquiry has been 
ordert'd in al..1.-ordance with Air Force 
Rul('s Until l:he Iproceedings are 
finalised, the d~nite cause of the 
accident cannot be mdicated. 

Shri Ram Krishan t1upta: May I 
know the nature and the details of 
the injuries suffered by the crew or 
any passenger? 

Sardar Majithia: No loss of life was 
involved in it? 

Shri Narayanankutty Menon: Dur-
ing the last one year a large number 
of accidents were reported by the 
I.A.F. planes. May I know whether 
apart from the normal departmental 
enquiry orders in these case. any 
attempt has been made by the Minis-
try to find out the general causes of 
these accidents? 




